
CAT/J/13 

CENTRAL ADMINISTRATIVE TRIBUNAL 
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O.A. NO. 280/92 

DATE OF DECISION 	24.3.94 

Ui 	A uriaf n sar I 
	

Pet itiutier 

'4r... 1. I.Xavier 	 Advocate for the Petitioner (s) 

Versus 

UniOfl of India & 3rs. 	 Respondent 

Advocate for the Respondcnt() 

CORAM. 

The I-Ton'ble Mr. j. . pate I 	 Vice C1airrnan 

The E-Jou'ble Mr. (.iarnamoarthy 	 Ciamb (i) 

JUDGMENT 

Wl1ether Reporters of Local papers may be allowed to 
see 'the Judgment ? 

To be referred to the Reporter or not ? 

Whether their Lordships wish to see the fair copy of 
the Judgment ? 

Whether it needs to be circulated to other Benches of 
the Tribunal ? 



Date: 24.3. 1994 

N.B.Patel 	: Vice Chairman 

seeks perciission to withdraw the 

his pursis in writing. Permission 

:tion stands disposed of as withdrawn. 

(L:I.atel) 
Vice airman 

: 2 : 

Shri Abul Irlunaf Ansari, 
3/0, Late Shii iIohmed Alludiri cnsari, 
Ex-Lirie man  
i3havnagar. 

(Advocate: 1r..i.N.Xavier) 

V:rsus 

1. The Union of India 
Through: 
Director General, 
Department of Telecommunication, 
No.20, .shok Ioad, Sanchar Ehavari, 
New Delhi-hO 001. 

1. ChIef General 	(Telecom) 
Gujarat Circle, 
Department of Telecommunication, 
Ahmedabad.-380 009. 

3. T(-:Lecornmunication District Engineer, 
Pariwadi-Bhavnagar 364 Oo:i. 

: Applicant 

: lesporiderits 

OFAL OiDEL 

IN 


